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Per Ms. Sulekha Beevi,   

 

 The learned counsel Shri Sethu Prabhakaran submitted that the 

appeal is filed against the order passed by the Commissioner of 

Customs, Chennai suspending the license of the appellant. Later, the 

matter was adjudicated and the license has been revoked. Thus, the 

present appeal has become infructuous. 

2. The learned AR Smt. Anandalakshmi Ganeshram appeared for 

the department. 
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3. Taking note of the submissions made by the learned counsel for 

the appellant, we hold that the appeal has become infructuous. The 

same is dismissed accordingly.  

(Dictated and pronounced in open court) 
 

 
 

 
 

(VASA SESHAGIRI RAO)                        (SULEKHA BEEVI C.S.)  
    Member (Technical)                                 Member (Judicial) 
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